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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL: BENCH.

L oA No.80 oi (TR DR

2. O. A No.338 of 1994

HON'BLE MR. JUSTICE "K.M. AGARWAL,

HON'BLE MR. S.P.BISWAS, MEMBER (A)

L O.A. No.80 of 199%.

Ex. Head Constable Dheeraj Singh No.156/NE ’
son of Shri Pyare Lal, :
previously posted in North-East Distt. of Delh1 Pohce,
R/o D.2/12, Khajoori Khas Colony,

De!hi-110094.

(BY ADVOCATE SHRI SHANKAR RAJU)

‘ versus :
1.  Lt. Governor, :
Govt. of National Capital Territory of Delhi
(Through ¢ Additional Commissioner .of Police),
New Delhi Range, Police Headquarters, MSO Bu1ld1ng,

I.P. Estate, New Delhi. . c
2. Additional Dy.Commissioner of Police,
North-East District, Shahdara, '

 Delhi.

.

(BY SHRI AJESH LUTHRA, PROXY FOR MS.J.KAUSHIK)

2. O.A. No.338 of 1994. . ’
!

Ex. Constable Satbir Singh No.750/NE e

son of Shri Surjeet Singh, T

R/o Village Sankhol - Bahadurgarh DlStl'lCt Rohtak-

Haryana, previously employed in Delhi Pohce

_(BY ADVOCATE SHRI SHANKAR RAJU)
versus

l. It. Governor o CL

. Govt. of National Capital Territory of Delhi |
(through Addi. Commissioner of. Police, Sy

New Delhi Range) Police Headquarters, MSO Buildlng,

I.P.F_<tate, New Delhi. o

2. _Addv 1onal Dy.Comm1551oner of Pohce,
North-East District, Shahdara,
Delh1 :

(BY SHRI AJESH LUTHRA, PROXY FOR MS.J.KAUSHIK)
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relnstatement w1th ack salarles and other "onsequentlal rehefs.
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gratxflcatlon at Bhopra Check Post. ln D E they were found gullty and
accordmgly subjected to a penalty of dxsmlssal from serv1ce. In appeals,
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v P g Gha21abad to Saharanpur. Looklng to the nature of allegatlons and
smallness of amount alleged tq have been recovered from the applicants
. and the tlme gap between the date of the 1nc1dent and the date of this
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i S L PIRRR L e .’A aul l ST
- .
, view that 1t would serve the ends of ]ustlce, 1f the appllcants are dlrected
-; .-:"Cj.—;,.’,f N EFIN AN i et "3 S . e 5 o
: : to be relnstated in serv1ce, after quashlng the 1mpugned orders of dismissal
oty it VoL L A RIS TS B R . :
i - : ) passed agamst then:n, but thhou back ~wages, for the perlod
. . R RN S R . ! P R PRIt PRt N
&? i between the date ot their dismissal and the date of relnstatement, or
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‘ to make any order m thelr absence aﬁectlng the1r senlorlty However,
g the perlod between the date of dlsmlssal and the date of relnstatement
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beneﬁts, if any, payable ‘to the apphcants after thexr renrement.
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